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FRINCIFAL BENCH

CA MG.733/2007
New Dalhi, datad this the 14th day of ~ May 2003
Hon’ble Shri Justice V.3.Aggarwal, Chairman

Haon'ble Shvi V.K.Majotra, Member(a)

F Chander 3Singh
BDA Janta Flats

ftpuri, New Deihi-G62 -
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Union of

Rashtrapati Bhavan, New Dslhi
2. Director General, Health Servicsas
Nirman Bhavarn, New Delhi

3. S&cretary
Ministry of Health
Nirman Bhavari,

am1]y wWelfare
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fact are not  in
contiroversy can be delinsated. On the recommendations of

tne Fitth Central Fay Commission from the 1=t of January,

1886, the pay scals of the applicant was revised to
Re.,4500-70G60. The appl gupevannuated on 31.1G.12885.,
Bafors ths Pay comn on’es  recommendations Ware



®

nad put in more than 40 vears G

and that the only additional incentive 1in tarms G

contszsted, Though in fact there is no dispute that ths
coirresponding scale of the person warking in  the pay

scale of Rs.1400-2300, 1in which thse applicant was

al

WorKking, is Rs,4500-7000, as per the respondents thers i

ile to ths applicant.

4, Perugal of the records clearly reveals that the
in gitu promotion was working  in
the pay =scale of Rs.1400-2300 as on 1.1.1986, once it

was 80, applicant would be sntitled to ths pay in ths

revised scale 1is Re.4500-70000. GCur attention has ot

i the scale of Rz,5000-8000. Merely becauss the
applicant had served for largs number of vears would not
entitle him to claim higher scale. Resultantly, this
matter dJoss ﬁot reguira any furthser probing. . Ths
application must Tail and is accordingly dismissad,
VioM o
{V.K., Majotra) {V.5. Aggarwal)
Member{A) Chairman



